IN THE CENTRAL ADMINISTRATIVE TR IBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A.No.1028/99 Date of Order: 14-7-1999
Batwean:
N.Mahe ghwar Rao ess Applicant

Vs

1. Enginser-in-Chisr,
Army Headquartasra,
Kashmir Housea,Rajaji Marg,
OHQ PO, New Dalhi-110 011.

2. Garrison Enginoer(I)R&D,
Chandrayangutta, Kasavagiri post,
Hyderabad - 500 005.

3. Garrison Enginsar N/V, .
Karanja, Mumbai, Maharashtra. s+ Rogpondents

Counsel tor the Applicant - HrTG.Uidya Sagar ,Advocats
Counsal far the Respondants~ Mr,.V.Rajoshwar Rao,Add1.0GSC

CORAM:

THE HON*BLE MR.H.RAJENDRA PRASAD : MEMBER (ADMN.)

Ll
[ B

Ordar

1. Heard Mr.G.Vidya Sagar, lsarned counssl for ths
Applicet and Mr,V.Rajeshwar Rag, learnad stending counsel

for ths Respondants?

2. The Applicant, who has bsen posted from Hyderabad
to Karanja in Maharashtra under Reapondent No<3 submits
that he suffers from garious cardiac aillments, and has
already undergons an Open Heart Surgsry which necessitated

further surgical attention subssquently. It i{s also stated

cd.contd. o2




-

w23
that he is a hypartensive and that his gensral staete of
health is poor., Besides, his wife is also stated to be
chronically sick.

It is seen that the Applicant has submitted

@ represantation to Respondant No.1 on 24.6.1999

(Annexure A-3). According ta the Applicant ths

said representation has not elicited any response yet.
3, It becomes nocessary, therefore, to direct
Respondant No.1 to have the representation examinad in
the light of the facts and difficulties expressed thorein
and take a suitable decision in the matter. It would ba
hardly necessary to add that such sympathetic consideration
as may be feagible or called for in tho circumstances of

the case may bs given to his regquast.

4. If the Applicant has not bsan relievad so far
from his present post under Respondent No32, he shall not

relieved until a decision is raceived from Respondent No.1.
Thus the OA is diaposed of at the admission staga,

R copy of tha DA shall also bs forwarded alonguith

the order copy to Respondent No.1.

_______ﬂ--q;zifjﬂfé-—;

(H.RAIE PRASAD)
Mamber (Admn)

Datod: 14th July,199%9 ﬁLfL
(Dictated in the open court) 1g,,gf
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